IN THE OANTRAL ADMINISTAATIVE TRIDUN.AL
»RINCI? AL BENCH

Oeds No,1230/94

N:w Delhi, dated the 7th July, 1494

Hon' ble S5h,N.V.Krishnan, Vice Chalraand.if "
Hon'ble Smt, Lakshmi Swaninathen, f»"“*"‘ﬂf
Shri Kali Gharan

%o 10/ 13, Probyon Road,the Mall
! hl-J.J.OOS4

o *s oo A\ppl;ﬁafi

(91 advoc ate Sh VKo Malhotra )}
V/s
1. Govt.of Imlia, through
Secy . Ministry of Human Resources,
pwelopment, Deptt, of Educ ation,
New Delhi ‘
2. Lt bovernor of Ip1hi,
National Ggpital ‘Termtbory of Blhi,
16 Rajpur Rod:i, velhi,
3. Commissiomer cum-uecxetary(-cduco‘tlon)

0ld Sectt, Govt,of Htional Ggpital
Terridery of Delhi,

4, 'Jirector of Educatiop, Old Sectt,leihi,

sa v, %3)0{10‘31'2@8 .

{Nbre for the respondemts )

(HoAble Sh. N:V-Kri shlaan, V:'Lce Chairman(A”

W& have heard the ld.counsel for 3ho
pplicant, The mpplicash is an Addithonal Direcior of
3duc ation(AE.) in ihe Dte.of Education, Govt,of

National Gepital Territory of MBlhi, He has bnen

susgpendad by the Ann.,D. order dated 27.4.93 by the
Lt.Governor of Delhi (IInd re spondent) . Subsequent Ly

wg

Memo Jo f charges have been isswed to him on 10, 5%,



4 -2
‘ w% é‘pplicm‘t has prayed for the following relieisi=

(i) PRespondents pe directed to rewoke
the suspension order dated 274 .58

(i1) #pplicant be reinstated with all its
pack weges as on 26,4.1993 . The
difference of pay as drawn on 2T 499

till cate begga;if as arrears of pay
from 27040.L9 . z

(1i1) The epplicant be reinstated to its own
substantive post of adl,Director of
& duc atior‘}, Die .of Bducation, National
ar i

Cepital ritory of Delhi.
2% We have heard the ld.counsel for the aplicen
as It is stated that the gapplicant is & class=-1
O : ’ off:'icer. His sppointing authority undéer Rule 8 of

the QGS(CCA) Rules, 1965 Rule for short— is the

president, Hovever, thes powers hawe teen
delegated to the Chief Commissiomer of Uelhi
initially and now ta the Lt .Gove rnor of lhi.

4. In regard to sugpe nsion there is Rules 23,

WAk makes it clear that an appeal lies sgainst an

~order of sugpension. 1f,there fore, eplicant

has any grievance in regard: te suspension, he
should file an m’peal."

o R wante‘d to know from the ld,counsel for

LV
the eplicant to_eluci-date whether, in the

circumstances of the cas?, an appe al lies. He

has not been ble te make any submission in this

behalf,
6o e sre of the view that as Li.Governor
u‘ o Delhi has been qivén powe rs of suspensicn




,” a @l@ge‘b&e by the President, an Qped. smﬂ.d

nece ssarily lie to the President of eri:.u lt i.s

nwdé e}.eaz: in Rule 22 that an .ppeal would mt

lie agatnst an order made by the President. T%s—
cwr 'a;if' 1@@05&5& passed by the Lt.Gew rner
cmt be treated to.be an order of the P sident

~ for the pumpose of Hule 22.

0. In the circumstances, this eplicetion is
premature « The q:plicént has o exbiust his emedies
and fake legal remedics provided emdy undce r the

Rules for the redressal of orievamce. Hence this

Uasae i3 di smi ssed.

Sat L sk shmi SWMBan) (N-Vlﬂshmn )
Me mbe r{Judicial) Wce Ghairman (&)

sk



